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2025 &1 fagiad =T 02
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fpar )
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TR TR & fOEaRd 99 § IR ot e facelt @ faums v grr f=ferlRad
®U § I rfSfafia & —

afer sfid®s 1.

31000,33,54,23,000/— BT 2.
a8  2025—2026 H A
IorEr g9 fieelt &1 dfua
ffr 4 9 g ok ugad

39 I &1 Afera A fieel faffrarT (A 2) fafrm 2025 2

TSR ST e faeel @1 dfed M § 9 wew ok ugad 11 S
I & brem (5) H R A 1fde 781, S HB I9IRI & <r
% forg v @ ddig ol dlad d/@ d39 g9R SuAl 3 G
IR & SRR 2, S ATGA & dled (2) d R sl & e 4

¥ 20252026 BT AR & SR I & HI H Tgad B |

faferase 3. 39 AR gRT I ot & el WReR @ Gfed A § 9
ve 3R uga by o & forg wifdregd jif¥T Sad sl & ww |
I # SfedaRaa BRI &R Ieedl & fory AR &1 SRRT |
SENEL
(&IRT 2 SR °RT 3 ]fEY)
€ 'R H)
fr=forRaa | smfere fRraf
I |} AR WA feom gar | wfaa fAfer AT
T §RT 3Agad | WX AIRkd
I 1 11 v \%
1 fau A< NISEC] 484050 17950 502000
t;';sﬁ 273500 0 273500
2 SU—TSIUT AfIaTerd oI 1000 271800 272800
q\s‘ﬁ 0 17000 17000
3 T YT NISEC] 24605710 7581475 32187185
tj_\r,ﬁ 9567505 219610 9787115
4 o NS RG] 3305750 1100 3306850
Ll 749350 0 749350
5 T8 NSRS 11880200 6500 11886700
LSl 3268700 0 3268700
6 3rerr NS RG] 175057955 50400 175108355
Sl 15924645 0 15924645
7 fafecar Td 99 wWreg SRS 89796765 108435 89905200
tj_\r,ﬁ 34521200 0 34521200
8 THS] BT NS RG] 99353010 25140 99378150
Sl 1059700 0 1059700
9 9 UG IAoNTR NISEC 618600 300 618900
qryﬁ 6750 0 6750




[PART IV DELHI GAZETTE : EXTRAORDINARY 3
I |G 3R AT faam qur | @fua e AT
T §RT 3gad | WX AR

I 1 1l \Y] \%
10 NSRS NS EC] 44681702 2250 44683952
ﬁgyﬁ 1265920 0 1265920
11 I faerg NISEC 108184242 100 108184342
qyyﬁ 50390558 0 50390558
12 AT 9T NS EC] 3448098 500 3448598
bl 45000 0 45000
13 JaTu ISR 261900 0 261900
ﬁgyﬁ 21200 0 21200
14 ERIGIECTRSCIN NS EC] 590300 58100 648400
Ll 6500 8200 14700
15 AdhdT RS RG] 219000 0 219000
LSl 6000 0 6000
16 T QE[ SESIELUI CUSES] 1203100 0 1203100
ﬁmsﬁ 3400 0 3400
17 99 9 NSRS 1152350 250 1152600
LSl 2500 0 2500
18 ERIC] NISEC] 624400 10000 634400
Ll 262000 0 262000
19 PISEI NISEC] 478850 0 478850
t;';sﬁ 24113250 0 24113250
20 AT AT NISEC] 652000 0 652000
q\s‘ﬁ 38500 0 38500
21 DHAT, FERIT Td AT NSk 1402600 100 1402700
q\s‘ﬁ 115100 0 115100
22 URae+ NISEC] 46233370 500 46233870
Ll 44867430 0 44867430
23 SN NISEC] 1328300 0 1328300
q\s‘ﬁ 16100 0 16100
24 eq NISEC] 1207250 0 1207250
LSl 2500 0 2500
25 ANTR® aTq;f%‘f NISEC 4442895 5 4442900
ﬁg,ﬁ 85900 0 85900
26 famrg NSRS 1104428 322 1104750
tj_\r,ﬁ 10458600 0 10458600
27 HEhTRAT BSES) 205800 0 205800
ﬁg,ﬁ 19730 0 19730
28 SREIFRCIEI NISEC 2901300 0 2901300
Ll 3130000 0 3130000
29 TIIaNoT U4 g NS RG] 4739453 870 4740323
Sl 524000 0 524000
30 RICRGEIL NSRS 21547500 0 21547500
Ll 31808600 0 31808600
31 9 vd 9ad NSRS 255000 300 255300
Ll 15900 0 15900
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I A} AR WA fem gur | wfaa fAfer AT
q&T §RT 3gex | WX |IRd

I 1 11 v Vv
32 3ol ToTE 36555400 0 36555400
Ll 1910300 0 1910300
33 0T g’yyﬁ 13000 0 13000
34 RG] N USES 60000 0 60000
35 ATISINd ST EUSEC] 0 22461900 22461900
Ll 0 46416700 46416700
Bl 923075616 77259807 | 1000335423

Sl 3R RN &1 faaxer

IMET IS e faeell RBR AT, 1991 (1992 BT 1) ®I &RT 29 BT SUART (1) H I
ST & faeell @ faeme 9T gRT iRd i Iotem™T & feeet! @1 dfea S w wika g
WqHd T BT g8 B D (oY ATaId & AR & ALY S ey ol @l dfed [ |
RIS @1 erawen & foy e fafanT sifdfas 2025, S wga faar S = |

% s ST IRl BT U HRAT =1Ed © |

NCIIS I ES IR
faee!

24 AT, 2025

faarft sifed g o Gdeh Fu=

feel fafanT (e 2) fag®, 2025 &7 S fhdt srfiv=er ifdar & srfaRad faumht wfed
eI BRAT o] © |
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DELHI LEGISTATIVE ASSEMBLE SECRETARIAT

NOTIFICATION

Delhi, the 27th March, 2025

F. No. 21/2/Apprn.2/2025/LAS-VI1I1/Legn./3129.—The following is published for general

Information:—

THE DELHI APPROPRIATION (No. 2) BILL, 2025

BILL No. 02 OF 2025

(As introduced in the Legislative Assembly of the National Capital Territory of Delhi on 27 March, 2025)

BILL No. 02 OF 2025

THE DELHI APPROPRIATION (No. 2) BILL, 2025

A
BILL

to authorise payment and appropriation of certain sums from and out of the Consolidated Fund of the National Capital
Territory of Delhi for the services in respect of the financial year 2025-2026.

BE it enacted by the Legislative Assembly of the National Capital Territory of Delhi in the Seventy-Sixth Year of the

Republic of India as follows:-

Short title. 1.

Issue of 1000,33,54,23,000/- 2.
from and out of the Consolidated
Fund of the National Capital
Territory of Delhi for the
financial year 2025-2026.

This Act may be called the Delhi Appropriation (No. 2) Act, 2025.

From and out of the Consolidated Fund of the National Capital Territory
of Delhi, there may be paid and applied further sums not exceeding
those specified in column (5) of the Schedule, amounting in the aggregate
to the sum of Rupees one lakh thirty three crore fifty four lakh twenty
three thousand only towards defraying the several charges which will
come in the course of payment during the financial year 2025-2026 in
respect of the services specified in column (2) of the Schedule.

Appropriation. 3. The sums authorised to be paid and applied from and out of the
Consolidated Fund of the National Capital Territory of Delhi by this Act,
shall be appropriated for the services and purposes expressed in the
Schedule in relation to the said year.

THE SCHEDULE
(See sections 2 and 3)
( In thousand)
SUMS NOT EXCEEDING
Demand Services and Purposes Voted by the Charged on Total
No. Legislative the
Assembly Consolidated
Fund
[ 1 1l v \
1 Legislative Assembly Revenue 484050 17950 502000
Capital 273500 0 273500
2 Lt. Governor’s Secretariat Revenue 1000 271800 272800
Capital 0 17000 17000
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Demand Services and Purposes Voted by the Charged on Total
No. Legislative the
Assembly Consolidated
Fund
[ 1 1l v \Y
3 Administration of Justice Revenue 24605710 7581475 32187185
Capital 9567505 219610 9787115
4 Finance Revenue 3305750 1100 3306850
Capital 749350 0 749350
5 Home Revenue 11880200 6500 11886700
Capital 3268700 0 3268700
6 Education Revenue 175057955 50400 175108355
Capital 15924645 0 15924645
7 Medical & Public Health Revenue 89796765 108435 89905200
Capital 34521200 0 34521200
8 Social Welfare Revenue 99353010 25140 99378150
Capital 1059700 0 1059700
9 Labour & Employment Revenue 618600 300 618900
Capital 6750 0 6750
10 Revenue Revenue 44681702 2250 44683952
Capital 1265920 0 1265920
11 Urban Development Revenue 108184242 100 108184342
Capital 50390558 0 50390558
12 General Administration Revenue 3448098 500 3448598
Capital 45000 0 45000
13 Services Revenue 261900 0 261900
Capital 21200 0 21200
14 Administrative Reforms Revenue 590300 58100 648400
Capital 6500 8200 14700
15 Vigilance Revenue 219000 0 219000
Capital 6000 0 6000
16 Information & Publicity Revenue 1203100 0 1203100
Capital 3400 0 3400
17 Selection Board Revenue 1152350 250 1152600
Capital 2500 0 2500
18 Election Revenue 624400 10000 634400
Capital 262000 0 262000
19 Planning Revenue 478850 0 478850
Capital 24113250 0 24113250
20 Information Technology Revenue 652000 0 652000
Capital 38500 0 38500
21 Art, Culture & Language Revenue 1402600 100 1402700
Capital 115100 0 115100
22 Transport Revenue 46233370 500 46233870
Capital 44867430 0 44867430
23 Industries Revenue 1328300 0 1328300
Capital 16100 0 16100
24 Tourism Revenue 1207250 0 1207250
Capital 2500 0 2500
25 Civil Supplies Revenue 4442895 5 4442900
Capital 85900 0 85900
26 Development Revenue 1104428 322 1104750
Capital 10458600 0 10458600
27 Cooperative Revenue 205800 0 205800
Capital 19730 0 19730
28 Irrigation & Flood Revenue 2901300 0 2901300
Capital 3130000 0 3130000
29 Environment & Forest Revenue 4739453 870 4740323
Capital 524000 0 524000
30 Public Works Revenue 21547500 0 21547500
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Demand Services and Purposes Voted by the Charged on Total
No. Legislative the
Assembly Consolidated
Fund
[ 1 1l v \

Capital 31808600 0 31808600
31 Land & Building Revenue 255000 300 255300
Capital 15900 0 15900
32 Power Revenue 36555400 0 36555400
Capital 1910300 0 1910300
33 Loans Capital 13000 0 13000
34 Pensions Revenue 60000 0 60000
35 Public Debt Revenue 0 22461900 22461900
Capital 0 46416700 46416700
Total 923075616 77259807 1000335423

STATEMENT OF OBJECTS AND REASONS

The Delhi Appropriation (No. 2) Bill, 2025 is introduced in pursuance of sub-section (1) of section 29 of the
Government of National Capital Territory of Delhi Act,1991 (1 of 1992) to provide for the appropriation out of the
Consolidated Fund of the National Capital Territory of Delhi, of the moneys required to meet the expenditure charged
on the Consolidated Fund and the grants voted by the Legislative Assembly for the expenditure of Government of

National Capital Territory of Delhi for the financial year 2025-2026.

This bill seeks to achieve the above objectives.

REKHA GUPTA, Finance Minister
Delhi
24 March, 2025

MEMORANDUM REGARDING DELEGATED LEGISLATION

The Delhi Appropriation (No. 2) Bill, 2025 does not seek to confer any additional power of legislation on any
subordinate functionaries.

RANJEET SINGH, Secy.
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